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IN THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO. 779 OF 2022
IN THE MATTER OF:

DEVVRAT BHARDWAJ ...Applicant
VERSUS
STATE OF UTTAR PRADESH & ORS. ...Respondents
INDEX
S. No. PARTICULARS PAGE NO.
1. Factual and action taken report in compliance with Order 1-11

dated 18.01.2023 of this Hon’ble Tribunal along with
supporting affidavit on behalf of Respondent No. 4 -
Meerut Development Authority

2. |ANNEXURE-R 1

A true copy of the demolition order dated 10.02.2023 12
issued by the Respondent.
3. | ANNEXURE -R 2

A true copy of a letter dated 03.04.2023 along with the 13-14
report of SHO dated 15.04.2023
4. | ANNEXURE-R 3

A true copy of a letter dated 21.04.2023 along with the 15-16
report of SHO dated 17.05.2023

5. |ANNEXURE-R 4

A true copy of a letter dated 01.06.2023
6. |ANNEXURE-R5 '
A true copy of a letter dated 28.06.2023 along with the 18-19
office letter Additional Superintendent of Police City,
Meerut dated 07.07.2023

/. |ANNEXURE-R6

A true copy of a letter dated 14.08.2023 along with the 20-21
report of SHO dated 24.08.2023
8. |ANNEXURE-R 7 22
A true copy of a letter dated 15.09.2023

17

NEW DELHI
DATE:03.10.2023 FILED BY

bt

CHIT MITTAL

Advocate for Respondent No. 4

RM Law Chambers,

MZ-24 & 25, Ansal Fortune Arcade,
Sector 18, Noida, U.P.

E-mail: office@rmlawchambers.in
Office Phone: 0120 — 4998794
Mob: 9873997047
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 779 OF 2022
IN THE MATTER OF:
DEVVRAT BHARDWAJ ...Applicant
VERSUS
STATE OF UTTAR PRADESH & ORS. ...Respondents

FACTUAL AND ACTION TAKEN REPORT IN COMPLIANCE
e AN ALIIUN TAREN REPORT IN COMPLIANCE
WITH ORDER DATED 18.01.2023 OF THIS HON'BLE

TRIBUNAL ON BEHALF OF RESPONDENT NO. 04 —
=Rl VN SEAALF UF RESPONDENT NO. 04 —
MEERUT DEVELOPMENT AUTHORITY

MOST RESP'ECTFULLY SHOWETH:

1. That the above captioned application has been filed by the
Applicant seeking certain directions against the illegal
construction and encroachment which were made on the
reserved land for park/open area as per the issued layout
plan of Madhur Enclave, Meerut and other reliefs.

2. That Respondent No. 4 (hereinafter referred to as
Respondent) filed a reply to the abovecaptioned
application on 12.11.2022, wherein the following actions

were taken by Respondent No.4 were mentioned:

(1) The layout plan of Madbur Enclave, Near Pallavpuram
Phase-1, Roorkee Road, Meerut was approved by the
answering respondent vide Map No. 14/2010. As per the said
layout, the area under parks was sanctioned as 2,590.00 sq.
mirs. out of the total area of site of 1 &.860.00 sq. mtrs.
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(1) It was brought to the notice of the answering Respondent
that in the said colony, some miscreants residing in the said
colony tried to raise illegal construction in the land earmarked
for park in front of Plot Nos. 81 and 64 near the main entrance
gate. After gathering the said information, the answering
Respondent at numerous instances got the work of Mlegal
construction stopped at the site.

(1) On 28.09.2022, the applicant along with Mr. Anil Jain
raised a complaint addressed with answering Respondent
regarding iflegal construction at the site which was earmarked
for Park.

(1v) After receipt of the complaint, the answering Respondent
vide fetter dated 01.10.2022 apprised the Respondent No. 03
about the situation that some residents of the colony are
lrying to raise Ilegal construction in the form of temple in the
area earmarked for park in the colony. It was requested that
the appropriate action may be taken so that the peace, law
and order s not disturbed in the said area.

(v) The answering Respondent issued a show cause notices
dated 01.10.2022 to the developer ie. M/s. Madhur Infra
Developers Pvi. Ltd. under Section 26, 26(a), 27 and 28 of
the Uttar Pradesh Urban Planning and Developrnent Act, 1973
seeking response as to why the order of demolition and
actions may not be taken against the developer for Hegal
construction.

(vi) The answering Respondent wrote a letter dated
01.1 0.2022 to the Station House Officer, P.S, Pallavpuram,

Meerut requesting to get the illegal construction Stopped at
Site. |

(Vi) The answering Respondent again issued a notice dated
03.10.2022 addressing developer and other persons fo stop
the Illegal construction at the said land,

(Viif) The answering Respondent issued the show cause notice
dated 07.10.2022 to the developer as to why the illegal
construction raised may not be seafed.
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(ix) Since developer did not turn up pursuant to various
notices, the answering Respondent passed the sealing order
under Section 28 (a)(1) of the Uttar Pradesh Urban Planning
and Development Act, 1973 on 07.11.2022. It is pertinent to
mention here that as per the said order, the date of sealing
the unauthorized construction is fixed as 18.11.2022 and the
same will be done subject to availability of the police force in
order to carry out the sealing peacefully.
The answering Respondent thereafter wrote a letter dated
09.11.2022 addressing the Respondent No. 02 Informing that
the sealing order has been passed and the sealing would be
done on 18.11.2022 subject to the availability of the police
force,”.

3. That the Respondent on 23.11.2022 with the support of

the police force sealed the illegal structure pursuant to its
sealing order dated 07.11.2022 under Section 28 (a)(1) of
the Uttar Pradesh Urban Planning and Development Act,
1973 and requested the Station Head Officer, Pallavpuram
to take the area under its control and secure the same and
ensure the public peace.

4. That Respondent brought to the knowledge of this Hon'ble
Tribunél about the abovementioned compliance by filing an
additional reply affidavit along with the photographs of the
sealed premises on 05.12.2022 and the same were taken
on record by this Hon'ble Tribunal vide order dated
06.12.2022.

5. That the abovecaptioned matter was listed before this

Hon'ble Tribunal on 18.01.2023, wherein this Hon’ble
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Tribunal has issued the demolition orders qua the illegal
construction and encroachment and pleased to issue
certain directions to Respondent, the operative portion of

the order dated 18.01.2023 is as under:

------

16. Under the provisions of the Uttar Pradesh Urban
Planning and Development Act. 1973 no construction
can be ralsed in Meerut without taking requisite
permission from Meerut Development Authority and
any construction raised without such permission is
fiable to be demolished. The Uttar Pradesh Parks, Play
Grounds and Open Spaces (Prevention and Regulation)
Act, 1975 also mandates protection of the parks/open
spaces. No construction could be raised on land
reserved for park/green belt in front of plot no. 81 and
64 near the main entrance gate between 9 meters wide
road in the north and 12 meters road in the south and,
therefore, construction illegally raised over the same is
liable to be demolished.

17. We appreciate that respondent no. 4-Meerut
Development Authority, being vigilant in discharge of
fts auties, had initiated action on complaint made by
the applicant although contemplated remedisi action
could not be completed tijl the present application was
filed. In view of the provisions of the Uttar Pradesh
Urban Planning and Development Act, 1973, the Uttar
Pradesf1 Parks, Play Grounds and Open Spaces
(Prevention and Regulation) Act, 1975 and the
directions jssued by the Hon'ble Supreme Court,
Meerut Development Authority s directed to take
requisite action for demolition of illegal construction
raised on the land of the park/green belt in front of plot
no. 81 and 64 near the main entrance gate between 9
meters wide road in the north and 12 meters road in
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the south in accordance with law within three months
and respondents no. 1,2, 3, 5 and 6 are directed to
provide requisite support including deployment of
Police/Armed Police as may be required for the

purpose.

6. That the present factual and action taken report is being
filed by Respondent in compliance of the order dated
18.01.2023 passed by this Hon'ble Tribunal.

7. Ttis to bring to the kind knowledge of this Hon'ble Tribunal
that Respondent issued the demolition orders of illegal
construction on the questioned site vide its letter no.
215/22/2023 on 10.02.2023 wherein, the Respondent
ordered the developer to remove the said illegal structure
and inform the Respondent back within 15 days of receipt
of this order failing which the said illegal construction will
be demolished. A true copy of the demolition order dated
10.02.2023 issued by the Respondent is annexed and
marked as ANNEXURE — R-1
That the Respondent vide letter dated 03.04.2023
requested the appointment of a Magistrate and
deployment of Police Force/Women Constable or P.A.C
Police force at Police Station, Pallavpuram, Meerut on
15.04.2023. However, the SHO Pallavpuram, Meerut vide
his report dated 15.04.2023, stated the inadequacy of the

Police Force due to the Mahapanchayat and Municipal




10.

81

Elections 2023, in the Daraula area of Meerut due to which
the code of conduct was implemented and requested for
the next date to be fixed for the demolition. A true copy of
a letter dated 03.04.2023 along with the report of SHO
dated 15.04.2023 is annexed and marked as ANNEXURE
~ R-2

Thereafter the Respondent vide letter dated 21.04.2023
has fixed another date i.e., on 17.05.2023, and requested
the appointment of a magistrate and police force but again
SHO, Pallavpuram, Police Station vide his report dated
17.05.2023 mentioned that since the site in question is
related to the religious sentiments, mare police force would
be required. Thus, again due to lack of sufficient police
force, the demolition could not conducted on the very
second date. A true copy of a letter dated 21.04.2023 along
with the report of SHO dated 17.05.2023 is annexed and
marked as ANNEXURE — R-3

That the Respondent again vide letter dated 01.06.2023,
fixed another date i.e., 15.06.2023 and requested the
presence of a magistrate and police force for the
demolition of the site in question but due to continuous
protest of the locals and demand of some further time by

the locals the respondent was again unable to execute the
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demolition. A true copy of a letter dated 01.06.2023 is
annexed and marked as ANNEXURE — R-4

That the Respondent de novo with the intent of executing

its demolition order vide letter dated 28.06.2023
requesting the presence of a Magistrate and deployment
of Police Force/Women Constable or P.A.C Police force at
Police Station, Pallavpuram, Meerut on 15.07.2023 so that
the demolition can be done at this time but the Additional
Superintendent of Police City, Meerut through his office
letter informed that in view of the security arrangements
for the Kavan Yatra 2023 in the month of Shravan, the
most of the police force are on the duty during this period
of Kavan Yatra. Thus, once again the demolition of the
questioned site was postponed due to the non-availability
of the Police force. A true copy of a letter dated 28.06.2023
along with the office letter of Additional Superintendent of
Police City, Meerut dated 07.07.2023 is annexed and
marked as ANNEXURE — R-5

Thereafter, fixing another date for the demolition of illegal
construction and encroachment the Respondent vide a
letter dated 14.08.2023, requesting the appointment of a

Magistrate and deployment of Police Force/Women

Constable or P.A.C Police force at Police Station,
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Pallavpuram, Meerut on 24.08.2023 for completion of
demolition peacefully. The SHO, Pallavpuram Police
Station, Meerut vide his report dated 24.08.2023 informed
the Respondent that due to the unavailability of the
Magistrate, Meerut on 24.08.2023, the demolition process
could not be conducted. A true copy of a letter dated
14.08.2023 along with the report of SHO dated 24.08.2023
is annexed and marked as ANNEXURE — R-6

That, by the reasons of the aforementioned circumstanceé
L.e., on the inadequacy of the police force by the
Superintendent of Police, Meerut, the execution of the
demolition order dated 10.02.2023 has been delayed and
it is pertinent to mention that at present the Respondent
vide letter dated 15.09.2023, addressing the District
Magistrate, Meerut and Superintendent of Police, Meerut,
wherein the execution of demolition order of illegal
construction on the questioned site, on @4.10.2023 at
10:00 A.M., the concerned have been requested to appoint
a Magistrate and to provide an adequate number of Police
Force, P.A.C Police and Women Police Force at Police
Station, Pallavpuram, Meerut so that the demolition can be
completed peacefully. A true copy of a letter dated

15.09.2023 is annexed and marked as ANNEXURE — R-7
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14. It is submitted that the Respondent has always been
vigilant in exercising its duties and fulfilling its
responsibilities with due care and consciousness at all
times and also has been complying with the
Orders/Directions passed by this Hon'ble Tribunal. The
Respondent further undertakes to comply with any
direction péssed by this Hon'ble in course of the
proceedings.

It is most humbly prayed that this Hon’ble Tribunal may please

take aforesaid fact and action taken report on record.

NEW DELHI
DATE: 03.10.2023

FILED BY:

Y3

RACHIT MITTAL
Advocate for Respondent No. 4
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 779 OF 2022
IN THE MATTER OF:

DEVVRAT BHARDWAJ] ...Applicant
VERSUS
STATE OF UTTAR PRADESH & ORS. ...Respondents
AFFIDAVIT

I, Arpit Yadav Sj}o Shri Suresh Chandra aged about 27 years
working as AE/ Zonal Enforcement Officer, Meerut Development
Authority, Meerut, U.P., presently at Noida do hereby solemnly
affirm and declare as under: -

1. That I, in aforesaid capacity, is well conversant with the
facts and circumstances of the case derived from
information from the official records. Hence, I am
competent to swear this affidavit.

2. That T have read and understood the contents of the
accompanying factual and action taken report. I state that
the facts stated therein are true to my knowledge derived

from the official record.

10
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3. That the annexures are true copies of their respective

originals.
DEPONENT
VERIFICATION

I, the abovenamed deponent do, hereby verify that the contents
of this affidavit from paragraphs 1 to 3 are true to my knowledge.

Nothing material has been suppressed. So, help me, God.

Verified on this &% day of October, 2023 at Noida.

>

DEPONENT
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